CENTRAL. ADMINISTRATIVE TRIBUNAIL.L.
PRINCIPAL. BENCH, NEW DELHI {

0.A.ND.2216/2003
M.A.NO.1627/2003

Thursday, this the 29th day of January, 2004
Hon’ble Shri S.A.8ingh, Member (A)

1. Harish Chandra,
370 3hri Chander mMohan,
l.alit Kala Academy .,
Ravinder Shawan .,
New Delhi.

o Shri vinod Kumar,

370 3hri Rebgali Mal .

A0 RIF-THE, Ra)d Nagar—-11.
Paiam Colony,

Mewy Dihi—-L1L 045,

o

Sarjeet Singh.
3hri Jaswani 3inab,
F-Z-%5, Yamuna Vipar,

054,

(FBy Advocate: Shri S.K.Gunta for 3Shri B.35.6G
KL IRV S

o Union of India,
throuah Secretarwy,
Ministry of Water Rrezources,
Jhram Shakti Shawan,
New Delhi .

2 Financial fdvisor,
Ministry of Water Resourca:,
Srwam Shakti Fhawan,
New Dedni .

5 Controller of aocounts,

mMinistry of Water Resources,
Shram Shakti - Bhawan,
New Deihi .
. ResDondanTs
iRy Advocate: 3nhri M.K.Rhardwai tor 3hri a.K.Bhardwaj)d -~

ORDER (ORAL)

By Shri 3.A.Singh, Member (A):

Three appilcants are seeking, as per DOPT Schamea

dated 10.%.199%, reguiarisation ot their services against

awval labnis wacancies, it otherwize found suitabia,




Frar/

z Laarned  oroxy counsel for The respondents states

That the case of the applicants 1= already under Drocess

For  radular

ization of their services and apbronpriare

order wili be passed within three month:,

g

A fe aszyured by the respondents, =uwitabie  orders

shouid be pazsed as per rules, within three months  Trom

tihe date of

4. The

aceordinaly.

receint of a copy of This order,

Original Application i dispased o

NO cosTS,

{ S. A. Singh )
Member (A





